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proposes to invite among others, the
leaders of Groups in Parliament to
discuss the Fourth Plan with him. 1t
is proposed to hold a few meetings
of this Committee, both before ~ and
after the publication of the Draft
Outline,

Shri Alvares (Panjim): May we
know from Government whether
along with the Draft Fourth Five
Year Plan they will also give us an
up-to-date assessment of the perfor-
mance of the Third Plan? After all,
the Fourth Plan takes off from the
Third Plan, and we have had the ex-
perience from the mid-term assess-
ment that the Third Plan has suffer-
ed very serious shortfalls.

Mr. Speaker: Will there be an
assessment of the performance in the
Third Plan also along with the Draft
Pourth Five Year Plan?

Shri B. R. Bhagat: Certainly in the
preparation of the Fourth Plan, the
matter will be looked into. Also this
matter came up in the consultative
committee, and tentatively we have
taken a decision that at a convenient
time during the year, the Planning
Commission will give a statement to
the House about the implementation
of the Third Plan.

12.50 hrs.
ELECTION TO COMMITTEE

NATIONAL FOOD AND AGRICULTURE
OrGanisaTiION Lrarson Com-
MITTEE

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawas Khan): I beg to move:

“That in pursuance of the
Ministry of Agriculture (Now
Food and Agricuiture) Resolu-
tion No.F. 16-72/47-Policy, dated
the 8th November 1948, as amen-
ded from time to time, the mem-
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bers of Lok Sabha do proceed to
elect, in such manner, as the
Speaker may direct, one member
from among themselves to serve
as a member of the National
Food and Agriculture Organisa-
tion Liaison Committee vice late
Dr. Punjabrao S. Deshmukh”.

Mr. Speaker: The question is:

“That in pursuance of the
Ministry of Agriculture (now
Food and Agriculture) Resolution
No.F. 16-72/47-Policy, dated the
8th November, 1848, as amended
from time to time, the members
of Lok Sabha do proceed to
elect, in such manner as the
Speaker may direct, one member
from among themselves to serve
as a member of the National
Food and Agriculture Organisa-
tion Liasion Committee vice
late Dr. Punjabrao S. Desh-
mukh"”.

The motion was adopted.

12 51 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTY-SEVENTH REPORT

The Minister of Communications and
Parflamentary Affairs (Shri Satya
Narayan Sinha): 1 beg to move:

“That this House agrees with
the Thirty-seventh Report of the
Business  Advisory Committee
presented to the House on the
16th August 1965".

Mr, Spcaker: Motion moved:

“That this House agrees with
the Thirty-seventh Report of the
Business Advisory Committee pre-
sented to the House on the 16th
August 1865”.

Shri Nath Pai (Rajapur): Vis-a-vis
what he has submitted, may I recall
that you were pleased to assure us not
once but repeatedly yesterday only—
just 24 hours ago—that the statement
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[Shri Nath Pai]

made by the Defence Minister on the
recent developments in Kashmir shall
be debated separately? You repeated
it several times, as the proceedings of
the House wili show, in porder 1o re-
move the apprehension in the minds
of some Members that nol sufficient
time may be available during the
debate on the censure motion. But
1 find that there is no time provided
in this report for that. We have al-
ready submitted a motion that the
Defence Minister's statement be taken
into consideration, What is  your
ruling and what has happened to your
assurance to the House?

1 have not yet decid-
there a motion

Mr. Speaker:
ed on that. Is
tabled?

Shri Nath Paj: Yes.
Mr. Speaker: [ have not decided on

that. I will look intg it. Now, the
question is...
Shrl Ranga (Chittoor): Not ihe

‘guestion is'...

Mr. Speaker: Unless I decide . . .

Shri Ranga: I wanted to make un
observation in regard to the time pro-
posed to be allotted for discussion of
a resolution on the abolition of the
Indian Oilseeds Committee and some
other committee. It is such an im-
poriant matter. But they have pro-
vided only two hours for it. I would
like {0 suggest that one more hour
should be allotted to it. It is also
within  your discretion to give one
more hour, whenever you find it
necessary in regard io any one parti-
cular matter,

Here in this case, there is also a
procedural difficulty. These commit-
tees, specially the Indian Central
Oilseeds Committee, were brought in-
to existence and have been function-
ing under an Act passed by this
Parliamen;. Thercfore, it would not
be within the right of the Government
aimply to get a resolution passed here
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and thereafter take it for granted
that the committee is abolished; be-
cause they have to come forward with
a formal Bill asking for the repeal of
the earlier Act. Otherwise, what they
would be doing would be unconsti-
tutional. So instead of coming face
to face with that additional difficulty,
I would suggest to the Minister con-
cerned to come forward with a regular
Bill itself instead of moving a resolu-
tion. Bul if he insists upon moving
a resolution, 1 wouid like to suggest
that one more hour be given for the
discussion of this matter,
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Shri Muhammad Ismail (Manjeri):
I want to say one or two words about
one or two items in the report.
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Item No. 11, the
University (Amendment) Bill, has
been allotled 4 hours. The subject
matter of the Bill has been the sub-
ject of country-wide concern and
discussion recently. 1 consider that
the time allotted to it is inadeguate
and it may be increased by at least

two hours.

Aligarh Muslim

Item No. 17, discussion on the reso-
lution seceking dissolution of the
Indian Cocoanut and Indian Oilseeds
Committee, is an important matter
and the time alloited to it may be
increased by at least one hour.

Mr, Speaker: He suggests that the
time for item 11 should be increased
by two hours and that for item No. 17
by one hour.
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Mr, Speaker TFiret, I have lo an-
swer Prof. Ranga. But I have to ex-
press a little grievance also because
of the way in which he began. Of
sourse, I felt offended by it.

Shri Ranga: It would be impnssi-
ble for us to function if you make a
grievance of everything that is said
by us,

Mr. Speaker: I would leave it to
the hon. Member's decision as
whether that was proper.
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Shri Nath Pai: It was not meant
like that; it sounded like that.

shri Ranga: Only when they shout,
there would be no grievance!

Mr. Speaker: If that was all he
wanted, that one more hour should
be allotted to that particular item, he
himself said that I have a discretion.
I will certainly see to that; if it is
needed, it would be given when we
proceed. If one more hour is needed,
I will exercise that discretion.

S0 far as Shri Muhammad Ismail's
suggestions are concerned, as regards
the first point, it was discussed
thoroughly. Government had propos-
ed two hours and we increased it to
four. We thought that would be
enough. But it he insists, I am pre-
pared to ascertain the reaction of the
Minister.

Shri Satya Naruyan Sinha: As you
rightly pointed out, we suggested two
hours, The Committee said four, just
double, That was agreed upon. In
any case, you have discretion to ex-
tend the time.

Shri Harl Vishnu Kamath (Hosh.
angabad): Onge hour is always there,
up your sleeve.

Mr, Speaker: I will sce; if one more
hour is needed, I will add it
st wrsire ew (s - wTeE
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The question is:

“That this House agrees with
the Thirty-seventh ‘Report of the
Business Advisory Committee pre-
sented to the House on the 16th
August, 1965."

The motion was adopted.
13-00 hrs.

MOTION RE: INDO-PAKISTAN

AGREEMENT ON GUJARAT-

WEST PAKISTAN BORDER—
Contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Lal
Bahadur Shasiri on the 16th August,
1965, namely:—

“That the statement laid on
the Table of the House by the
Prime Minister on the 16th August,
1965, on the Indo-Pakistan Agree-
ment of June, 1965 relating to
Gujarat-West Pakistan border be
taken into consideration.”
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